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original Application No.2272 of 2000

New Delhi, this the tith day of May, 2001
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1. Union~ of India, through tnhe Secretary,
Department of Personnel & Training,
Ministry of Personnel, Public Grievances
and Pension,
North Block,

New Deilhi-110001.

Director,

Central Bureau of Ii

Block No.3, C.G.0O.

todhi Road,

New Delhi-110003. —~RESPONDENTS
(By Advocate: Shri N.K.Aggarwal)
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By Hon'ble Mr.Kuldip Singh,Member(Judl)
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ication has been Tiled by the
whereby the applicant is cha 1lenging Ruie 30 of CCS

es, 1572 by wnich tne applicant had been given be

five vyear service only. He states that the Rules s

nis pension/pensionary benefits.

around 12 vyears 1in the legal pio

Special Public Prosecutor by Respondent NoO.Z2 He re
superannuation w.e.T.31.1 2001 Applicant’s counse
that according to Section 24(6) of Cr.P.C aspiring
should have experience of not 1ess than 10 years Toi

CENTRAL ADMINISTRATIVE TRIBUNAL: PRINCIPAL BENCH

applicant
{(Pension)

nefit of

advocate
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d to procedure of appointment as

such Rules to get tne

benefit of 10 years towards his pension/pensionary benefits
for the post of Senior Public Prosecutor.

3 In +the absence of the Rules, I find that applicant is
not entitied to get the benefit of 10 years towards nNis
pension/pensionary benefits. OA has ino meirit and .the same 18

"
(Kuldip Singh)
Member{(J)




